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(viii) Need to open a big factory in Jabal-
pur, M.P., to solve unemployment
problem in that area.
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(ix) Central assistance for solving drink-
ing water problem in Midnapur and
Kharagpur towns of West Bengal.

SHRI NARAYAN CHOUBEY (Midna-
pore) : Acute and severe scarcity of water
in the towns of Midnapur and Kharagpur i
West Bengal is causing serious hardships to
lakhs of inhabitants of these towns. In Mid-
napur, waterworks has completely collapsed
and a little supply of water is being made
through tankers where people are fighting for
a bucket of water. In Kharagpur Railway
Colony, water supply is becoming scarcer
every day. In the Municipal town, water
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supply is only 4 lakh gallons a day whereas
the requirement is 52 lakh gallons a day. The
people of Midnapur and Kharagpur have
never faced such severe water scarcity in liv-
ing memory. The authoritics have not been
able at all to cope with the situation despite
some attempts being made haltingly. 1 urge
upon the Central Government to make pro-
per enquiries in the matter and immediately
step in, to save the people of the towns of
Midnapur and Kharagpur in consultation
with local authorities without any delay.

15.36 hrs.

CANTONMENTS (AMENDMENT) BILL
—Contd.

MR. CHAIRMAN : The House will now
take up further consideration of the Canton-
ments (Amendment) Bill. Shri Amal Datta
may continue.

SHRI AMAL DATTA (Diamond Har-
bour) : Sir, Yesterday I had started but
there was very little progress. The Canton-
ment Bill does not seek to democratise the
administration of Cantonment although the
Hon. Minister himself agreed that there has
been such a demand. Now, what is the ex-
tent of the non-democratic administration of
Cantonment Boards at present ? This is in
the Cantonment Act as it stands which
classifies the Cantonments into three cate-
gories.

Category 1 are. Those Cantonments with
a civilian population of more than 10,000
and in those Cantonments—it does not mat-
ter how much, more than 10,000 it may be
or even one lakh but it does not matter—and
whatever may be thc military population,
the military personnel in the Cantonment
Board shall always be one more, than the
elected representatives of the civilian popula-
tion. That is how, this Act remains since
1936. The Act is of 1924. 1In the 1924 Act,
that provision for the representation was
also not there. It was introduced in 1936.
By whom ? Not by independent India but
by British Generals. In fact, the person who
moved that Bill for amendment of the con-
stitution of the Cantonment Boards in the
Central Assembly in 1936 was General Raw-
Unﬁbn. What did he say ? Hesaidand I
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quote from the speech of General Rawlinson
which was quoted by a Prlvate Member in a
Parliament Debate in 1958. At that time,
General Rawlinson himself, after giving a
general background of the amendments, said
that :—

““The population of Cantonments has
increased and diversified and there are
now many large areas of Cantonments
in India containing a considerable
number of civilian inhabitants whose
presence in Cantonment has no speci-
fic connection with troops or with
military administration. It is only
natural and in accordance with the
spirit of the times that in Canton-
ments, such as I have described, the
civilian population come to desire and
desire very keenly that the government
of Cantonments should acquire a more
progressive and popular character...”

. .Institutions which are suited to
the purely military government, of
purely military areas, naturally do not
commend themselves to men who have
secn representative institutions intro-
duced in the general government of
the country.”

This recognition of the need to have a repre-
sentative character of the Cantonment
Board came not from an Indian but from
a Britisher. This is what the government of
the day should note and they should further
pote that the Estimates Committee of the
Parliament had asked the Government, as
early as 1954, to democratise the administra-
tion of cantonments. This is the 46th Report
of the Estimates Committee. It was in 1954
or so ; I may not be correct about thc year.
This is quoted in 1958 debates. The Esti-
mates Committee had said :

“The Committee, therefore, recom-
mend that the Cantonment Act should
be amended immcdiately to provide
for the democratisation of the civil
administration of the cantonment
areas.”

I do not have to go farther than that. The
Estimates Committee did it. It is reported



